The Tripura Voluntary and Cultural Organisation
(Financial Assistance) Rules, 1979
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GOVERNMENT OF TRIPURA
CONFIDENTIAL AND CABINET DEPARTMENT,

Dated, Agartala, the 9th November, 1979.
MEMORANDUM.

shieet o Record of decision of the meeting of the Council of Ministers held on 6-11-79.

A copy of the record of decision of the meeting of the Council of Ministers held
71179 as approved by the Chief Minister is forwarded under Rule 20(2) of the Rules of
centive Business of the Government of Tripura.
S. C. Baul
Deputy Secretary,
for Chief Secretary and Secretary
to the Council of Ministers.

RECORD OF APPROVED DECISION OF THE MEETING OF THE
COUNCIL OF MINISTERS HELD ON 6-11-7¢ AT 10 A. M. IN THE
OFFICE CHAMBER OF THE CHIEF MINISTER.

'FThe following were present :—
1. 3hri Nripen Chakraborty, Chief Minister.{_
Shiri Dasarath Deb, Minister for Education etc, Deptts.,
Shri Biren Datta, Minister for Revenue etc, Deptts.,
Shri Dinesh Deb Barma, Minister for Pa;ichayat etc. Deptts.,
Shri Bajuban Riyan, Minister for Agriculture etc. Deptts.,
Shri Araber Rahaman, Ministér for Forest Department.
Shri Jogesh Chakraborty, Minister for Jail Deptt.,
Shri Braja Gopal Roy, Minister for Statistics etc. Deptts.,

oo N M

Wellare Department,

Shri T. S. Murty, Chlf’f Secretary and Secretary to the Council
of Ministers. )

__a
=

ITEM ° 0. 12 : RULES FOR FINANCIAI ASSISTANCE TO
CULTURAL AND VOLUNTARY ORGANISATIONS,

Approved. The rules should lay down a minimum membership "and ensure that the
anisations will restrict themselves to purely cultural work. ‘

MEMORANDUM

The Governor of Tripura has been pleased to make the following rules to regulate
1cin} assistance to the Voluntary/Cultural Organisations in the State, namely :—

SHORT TITLE, EXTENT AND COMMENCEMENT

(1) These rules may be called 1he Tiipllla Voluntary and Cultural OIgamsatlon (Fmancml
Asmtancc) Rules, 1979.

() The shall extend to the whole of the State of Tripura.

(3 Government may extend the assistance under these rules to Cultural "Organisations
cutside the States also on special consideration and merit of each case. ..

{€) ~ “ey shall come into force on the date of their publication in the.afficial flazate~

Shri Vivekananda Bhowmik, Minister for Health and Family
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CPHFINATIONS
In these rules, unless the context otherwise requires,
tib PGovernment” means the Government of Tripura.
tht “Director/Joint Director” means the Director/Joint Director of Public Relations &
Tourism Department, Govt. of Tripura. ‘
3 “Directorate”™ means the Directorate of Public Relations & Tourism, Tripura,
Gy Depariment means ‘Department of Public Relations & Tourism’ in administrative
matters and the Finance Department when financial points are involved.
(r “Voluntary Organisation” means the Voluntary. Organisations approved by the
(Government of Tripura for the purposes of these rules and includes.
(1} Loka Ranjan Sakhas ;
(i)  Sub-Information Centres”
(iii) Radio Rural Forums and
(iv)  Cultural Organisations.

~ofe o (a) “Loka Ranjan Sakha’ means a Voluntary Organisation formed in accordance
wilh the provisions made in these rules and approved by the Government.

(by  “Sub-Information Centre® means a Voluntary Organisation formed in accor- -

dance with the provisions made in these rules and approved by the
Grovernment.

(¢) “Radio Rural Forums” means a'Voluntary‘Organisation formed in accordance
with the provisicns made in these rules and approved by the Government.

(d)  “Cultural Organisation” means a cultyral organisation whichis registered as
for promoting cultural and literary activities for the .community in general
and opposed to communal hatred, sectarian outlook, national intergation etc.

(¢) ““Cultural matter” means the Cultural Matters viz, Drama, Jatra, Kabigan;,

literary activities and other allied matters which are generally beneficial to the
society in general. . _

(f) “Financial Assistance” means a Grant sanctioned in favour of the respective
Yoluntary/Cultural Organisations.

(g) “Year” means the financial year as in force in the State of Tripura.

(h) “Convenor” means the Convenor of the individual Committee formed for
Radie Rural Forums.

(i) “‘Secretary” means the Secrefary of the individual Committee formed for
Sub-Information Centre or Loka Ranjan Sakhas.

(1)) “Committee” means the Committee of the Voluntary Organisation constituted
Lo organise, supervise the functions, etc. of the respective  Volustary/Culturai

Organisation.
PART—II . .
MANNER OF SANCTIONING FINANCIAL ASSISTANCE TO THE
ORGANISATIONS "

OPENING OF VOLUNTARY ORGANISATION

Hubject (o the provisions in these rules, opening of Vo]u‘ntary Organisation(s) - may be
+Heved on the basis of necessity of a particular area provided the conditions set forth for the
pinpose are Tulfilled. '

L CONDITIONS FOR OBTAINING AFFILTATION/APPROVAL OF THE
PMRECTORATE OF PUBLIC RELATIONS & TOURISM, TRIPURA.

() A Voluntary Organisation shall have to be organised as per principles laid down or to
he Inid down hy the Directarate, o
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(lﬁ) A Vol‘untary Crganisation must have g Commiittee to be constityted by the villagers

themselves and it shall be housed in a room/roons donated by some body or hy

villagers as the case may be, where all villagers shall have free access.

{¢) A Voluntary Organisation shall have to abide by the terms and conditions as may be
specified by the Directorate, £

(d) The Convenor or Secretary, as the case may be of the Voluntary Organisations shall
maintain different records/registers and keep constant touch with the Sub-DiVisignal/
Block Level Public Relations Officer concerned “under whose Jurisdiction the
organisation is located.

te) A Voluntary Organisation shall function under the guidance and  direct supervision

of the Public Relations Officer of the particular area,

(O A Voluntary Organisation shajl undertake the responsibility of maintaining the
standing quality of activities, attendance etc,

(2 A Voluntary Organisation shall be agreeable to assist in the matter of propogation
ctc. of Govt. developmental activities On various aspects,

5. MANNER OF APPLICATION

(2) Application(s) for the opening of a Voluntary Organisation in the prescribed form
Al Appendis “A” to these rules shall be submitted through the Public Relations Officey
concerned with the recommendation ofthe M.L. A. and Goan Pradhan under whoge Juris-
diction the applicant is an inhabitant. The Pubjic Relations Officer after careful scrutiny aboyt
the eligibility of the village for opening the organisation shaj) place such petitions to the
Privector through proper chanuel for obtaining orders. The Organisation will be treated as
\,’nlnntau:y Organisation, in terms of these rules, if it satisfies the provisiong ‘of these rules
andd receiving approval of the Government. It will, only thereafter, become eligible for
fhiancial assistance in the scale as provided in rule.7 of these rules.

(b) A Cultural Organisation will apply ,for grants giving full details about the purpose
amd enclosing a copy of the approved Rules and Regulation when applying for the first
time.

6. PROVISION FOR EQUIPING THE VOLUNTARY ORGANISATION

The Government shall provide each of the Voluntary Organisati‘on, in addition to
the Financial Assigtance ag provided in Ruple-7, with the following  articles with a view (o
organising the same properly and for using these in the‘individual Voluntary Organisation

voneerned.  The Convenor or the Secretary, as the case may be, shall be responsible for ‘proper .

utilisation, up-keep and maintenance of records of articles,
(1) FOR LOKA RANJAN SAKHAS

i} Sign Board sseeee. 1 No,

1) Satranchi = . I No.

iii) LanternfHazak ... 1 No.

v) Harmonium ... 1 No. -

-¥) Any two/three As decided by the Director. having regard to require-

other instruments ment of the Or ganisation. :
(b FOR RADIO RURAL FORUMS

1) Sign Board ... 1 No.

) Satranchi . I No.

iii)  Lantern/Hazak. ... 1 No

v) C.R. Set with -
battery 1 Set.

PN ST
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(c) FOR SUBnlNFO_RMATIQN CENTRES -

1) Sign Board ......... 1 No.

1) Satranchi  ......... I No.

i) Lantern/Hazak...... 1 No. :

iv) News papers—Calcutta Bengali daily— 1 No.® | According to the choice
Local dailies — 2 Nos. J "of the Member of the
Local weeklies — 2 Nos. , Organisations.

7. SCALE OF FINANCIAL ASSISTANCE AND THE TERMS THEREOF

2+ The financial Assistance @ Rs. 10/~ per month per Voluntary Organisation may be
sanclioned by the State Government to defray contingent expenditure in connection
with its day to day work. _ :
The continuance of the Finaneial Assistance shall be subject to proper
functioning and satisfactory service of the Or ganisation and availability of fund.

{by Financial assistance in organising cultural function by a Voluntary Organisation
may be awarded by the Department for an amount not exceedin g Rs. 100/- at a
time for each occasion. It should be ensured that any such organisation does not
receive more than one such grant during a financial year.

{c) Financié,l Assistance to cultural organisation duly registered and applying in proper
form may be sanctioned a grant not exceeding Rs. 1000/- in a financial year with
the approval of the Chief Minister. ' '

8. POWER TO INCREASE OR DECREASE THE RATE OF FINANCIAL
ASSISTANCE '

The rate of financial assistance as specified in Rule 7 of these Rules, may be altered
 ihe Government/Department, with the approval of the Chief Minister and concurrence of.

di Binance Department. ‘ !
9. MANNER OF SANCTIONING THE FINANCIAL ASSISTANCE

(1) Financial Assistance to the Voluntary Organjsation shall be sanctioned by the
Department of the State Government for one-year only at a timhe on monthly basis
and may be renewed from year to year subject to the satisfactory performance and
maintenance of good records etc. by the Voluntary Organisation(s) concerned.
List of Voluntary Organisation which will be continued financial assistance for the
following year under Rule 7 should be listed before the beginning of the year and get
approved with the approval of the Departmental Minister/Finance Department.

i

¥

b) No application shall be necessary from the Yoluntary Organisation concerned for
renewal of the Financial Assistance for the succeeding vear subject to the condition
that such Organisation had been active throughout the previous year without any
break. The District Public Relations Officer concerned shall recommend 1o the
Dircctorate all eligible cases in a consolidated statement for renewal of grants after
obtaining detailed report from the Public Relation Officers concerned. Necessary
sanction to the 1'enewa1 of Financial Assistance for the stcceeding year only will
be issued by the Director of cases are found eligible:

e} The applications from the Cultural Organisations will be scrutinised to ensure that
they have been in existence at least for a year on the date of application, have had
performances and activities during such period and that such activities have been
aiméd at  promoting cultural/literary activities and allied matters in general, and
that the achievements performances have been of average standard. '

0. CONSTITUTION OF THE VOLUNTARY ORGANISATION COMMITTEE

The Committee for the Voluntary Organisation shall be constituted by the viIlagérs
«ith suitable number of member not less than 15 (fifteen) to |be headed by the Gonvenor/
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sorefny, as the case may be, subject to the approval of the District Public Relation Officer
o e concerning District.  The term of the Committee shall notmally be for one year from

the date

of comstitution. The Governndent ‘may, however, extended the term in special

“Herimstances not exceeding by six calenddr month at a time.

Be
tint the ¢

I

a)

b)

ii)

iii)

)

v)

fore expiry of the term of the existing Committee new Commiittee will be formed so
Id Committee may be dissolved and the new Comumittee may start functionning.

SELECTION OF CONVENOR/SECRETARY OF THE VOLUNTARY
ORGANISATION COMMITTEE ;

Out of the members selected for the Co‘mmitteé, one shall be elected Convéhc)r or
Secretary, as the case may be, by the member of the C01nn1itfee.

in absence of Convenor/Secretary, the members bresent shall elect one of them as
Convenor/Secretary of the meeting. ' -

RULES OF BUSINESS FOR THE VOLUNTARY ORGANISATION
COMMITTEE . & '

The Cenvenor/Secretary or the Committee shall call’ meeting or meetings of the
Contnuttee as and when necessary and he shall process agenda issue notice to
all members for the meeting and perform all other officia! work as may be Tnecessary.

When the members are divided equally over ony issue or item- of any agenda ihe
Conveno1‘/S.ecretary shall decide the issue by casting an additional vote.

The Committe shali organise admission of members into the Voluntary Orgaﬁisation
concerned and the eligibility for admission of members shall be considered on the
basis of criteria to be Iaid down by the Committee, List of such admmissions

in a statement in (he form as prescribed at Appendix ‘B’ to these Rules,

The Commiitee shall review the working position of the Yoluntary Organisation
periodically every month and submit dejailed report on the overall functioning of
the Organisation to the Public Relations Officer immediately after review is
completed. '

SANCTION OF FUNDS FOR' PAYMENT OF FINANCIAL ASSISTANCE

sanction to the payments will be issued with the prior concurrence of the Finance
Bepariment when the amounts are sanctioned outside the scope of the Rules on
beyond the budgeted amount as beyond the amount permissible under the Rules,

The Department of Public Relations and Tourism, Tripura will intimate the District
Public Relations Officer concerned the approved list of Voluntary Organisation
for the concerned financia] year, allotment available for Purpose giving Financia]
Assistance to each, and the District Public Relations Officer wijl Operate thereon
in accordance with these rules,

The District Public Relations Officer shalf be responsible for maintaining separate

accounts, register etc. of the item of expenditure together with BECessary payees
receipt etc. and shall submit an annual statement of financial assistance given and
disbursed during the year to the Director within the 7th April of each year, -

The District Public Relations' Officer shall draw the financial assistance out of
the sanctioned amount on monthly basis for disbursement to the Convenor

on 1 : ' /Secretary
ol the Voluntary Organisation strictly accordmg}o these Rules.

sanction for financial assistance to a Culiural Organisation as per thege rules wili
be issued by the Directorate, amount drawn and disbursed fo the authorised
representatives of such Qrganisation. i '

=2 £ e e e B L L T et
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. POWER TO SUSPEND OR DISCONTNUE ISSUE OF FINANCIAL ASSISTANC

a) The Government shall have power 1o suspend or totally discontinue Financial
Assistance atl any time to any Voluntary Organisation for any subversive activity or
activity which is detrimental to the efficicncy of the Voluntary Organisation. Such
action shall take effect immediately on receipt of the order from the Department of
public'Relations & Tourism. .

b) In regard to Cultural Organisation, the Government reserves the right to consider
whether such Organisation can be considered as functioning in greater interest to
the Community in general.

¢} The Govt, reserve the right to recover cost of any article pilfered, -stolen eic.

15  ACCOUNTS AND AUDIT

Bach Voluntary and Cultural Organisation will be responsible for maintaining proper
acounts of grants received and shall be responsible for submitting all relevant accounts and
recards (o serutiny by Officers and staff of the Government and of Indian Audit & Accounts
Eropaviment as and when required, to the complete satisfaction.

I6. POWER TO AMEND PROVISIONS OF THESE RULES

Whetlier the Government is of the opinion that it is necessary or expedient so to do,
1t mav, by order, for reasons to be recorded in writing relax any of the provisions of these rules,
i rospect of any class or category of Voluntary/Cultiiral Organisation or may keep in suspen-
e the applicaton of these rules,

By order of the Governor
Sd~ Illegible
Secretary to the Govt., of Tripura
_ Public Relations & Tourism Department
- Government of Tripura. .

APPENDIX

LIST OF VOLUNTARY ORGANISATION EXISTING IN THE
STATE OF TRIPURA. :

Sl MName of theVéIuﬁtaI‘y B Name of the

e Organisation witl Sub-Division/ : - REMARKS
address. : Block to which it
belongs.
i 2 | 3 Y
APPENDIX--B

PROPOSAL FOR RENEWAL OF FINANCIAL ASSISTANCE IN
FAVOUR OF VOLUNTARY ORGANISATION,

Name of the District under Whos_e‘ ,
Jurisdiction Voluntary Organisation
1s located. :--
) T s e — e ——_
SE Name of Yoluntary Amoun! sanctioned Remarks on the
RER RN frgamsatlon with in preceeding year - works and activities.
Inil address. indicating the No.
. and date of order.
] 3 ; 3 T T 4

g by ey
District public Relationg Officer.
o ‘
Vhe Mirector,
Pablic Refations & Tourism, Govt. of Tripura,
MOIARTALA.,

A
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APPENDIX—A

FORM OF APPLICATION FOR OPENING OF VOLUNTARY ORGANISATION
AND FOR SANCTION OF FINANCIAL ASSISTANCE,

~

To

The Director,

Public Relations & Tourism,

Govt. of Tripura,

Agartala, _ _
Through Proper Channel (ie. $D.P.R.O, T.P.R.O. etc. )

Sub $—~Opening of Voluntary Organisation namely Loka Ranjan
SakhafRadio Rural Fourm/Sub-Information Centre .and
sanction of Financial Assistance,

Dir,
"oour area and also for consideration of Financial Assistance.

Mecessary particulars are given below :—

an

. Name of Organisation

1]

2. Name of Locality
3. Full Address ‘ g— =

4. Whether there is any such similar
organisation at its surrouudings. If
50, the distance from it may be
indicated. - —

2. Whether there is any Committee exist-
ing if so, the size of the Committee
with their names of Member &
( Tmivcnor/Secr:etary.

-1

0. Whether the organisation js ready to
abide by the principles, terms & condi-
fions enforced to be enforced by the
Directorate, - = b

/. Whether the organisation is ready to
allow free access to the villagers for
ehiering” in to the organisation being
housed in room / rooms donated by
some-body or by villagers themselves, 3—

_ , Yours faithfully,
ated. . _ . Signature of the
PMlace, Convenor / Secretary.

A Certificate from the Tocal M.IL.A. Gaon Pradhan is required to be furnished in support of
e claim. ;

We beg to apply for opening of a Voluntary Organisation namely, L.R.S/R.R.F/S.I.C. _

[P AT
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APPENDIX—B

VORM OF APPLICATION FROM VOLUNTARY/CULTURAL ORGANISATION _
FOR FINANCIAL ASSISTANCE \ ‘

P Plame of Organisation .
Mame of the Locality ‘ =
. Full Postal Address i—

L there is any Committee of the
(rganisation existing then, the size of
the Committee with the names of the
President and the Secretary.

T

" Whether the Committee is agreeable
io abide by the Principles, terms &
Condition of the Directorate of Public

Relations & Tourism., g—

. Whether the Organisation is regis-
tered, if so, when and with whom
registered ? —

Cthjectives of the Organisation §—

Aetivities of the Organisation for the

last one year. [ -
. Mature of Function for which Fipan- - .
cial Assistance is required. L — '

0. Amount of Financial Assistance

:

required, : —

Certifted that no financial assistance fropm ény'oth(_ar Office/Department of the Central or ‘

»late Government has been recejved during the current financial year and that the theme of the
proposed: function/performance is within the scope of the cultural matters as defined i the
rules of Department of Public Relations and Tourism. s

Yours faithfully.
( Signature of the applicant )
Secretary /President of the
Committee.
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